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1. OBJECT

"The scheme seeks to achieve procedural transparency by

crystallizing the rules regarding appointment of a dependent family
member of Delhi District Courts Officer/Official dying in harness or
who is retired on medical grounds, to government service on
cornpassionate grounds so as to relieve such family from penury and
financial destitution and to help it tide over the emergency.

2. IQWwW APP ABLE

The scheme is applicable to a dependent family member of a
District Court Officer/official who:-

a) dies while in service (including death by suicide); or

b) is retired on medical grounds under Rule 2 of the CCS(Medical
Examination) Rules 1957 or the correspondihg provision in the
Central Civil Service Regulations before attaining the age of 55
years (57 years for-Group ‘D’ official); or

c) is retired on medical grounds under Rule 38 of the
CCS(Pension) Rules, 1972 or the corresponding provision in the
Central Civil Service Regulations before attaining the age of 55
years (57 yeérs for Group ‘D’ official).
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The Scheme is not applicable to family members of Court
Officer/official voluntarily taking retirement on any ground or who
had been dismissed/terminated/removed from service.

3 DEF
1 “Dependent Family Member” means
a) spouse; or .
b) Son (including adopted son & legal heir of predeceased son); or
c) Daughter (including adopted daughter); or
d) Brother/sisterin the case of urimarried court officer/officials
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